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CCRAM §¢ Hon'ble Mr, A.V, Haridasan § Judicial Member

Hon'ble kMr., M.M. Singh : Administrative Member

8.,8,1990,

The learned counsel for the applicant has
filed a statement stating that the applicant has
instructed him to withdraw the application, He
submits that the application may be closed as
withdrawn., Hence the application is disposed of

as withdrawn., No ordr as to costs, y

Y a5 \ﬂ} kv}v{::;//////

-

( M.M. Singh ) ( A.V. Haridasan )
Administrative Member Judicial Member
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Coram ¢ Hon'ble Mr. Me.MeSingh : “dministrative Member
Hon'ble Mr. NeR.Chandran : Judicial Member
20/7/1990

The learned counsel for the applicant argued in
great detail on merits of the case but we find that the
application £s not in order and not acccrding to the
rules. Hence the matter is adjcurned by a week so that
the applicant can rectify the mistakes.
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(N.R.Chandran) (MeMe Singh)
Judicial Member sdmihistrative Member



